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CENTRAL ADMINISTRATIVE TRIBUNAL* JABALPUR BENCH. JABALPUR 

Revieu Application No> 59 of 2004 

( in  0A No, 335/01)

Jabalpur ,  t h i s  th* day of Septfmieac 2004

S.H. Dhumala
■ S/o Shri Haribhay,

Aged 60 years ,
R/o WIG 181 *D* Sector ,
Ayodhyanagar,
Bhopal-462041. APPLICANT

tfERSUS

1. Union of Ind ia ,( th roygh)
Secretary Dept, of Post ,
Oak Bhauan,
Sansad Plarg,
New Delhi. 110001.

2. Chief Post n a s te r  General,  
n .P .  C i r c le ,
Bhopal-462012. RESPONDENTS

O R D E R  ( in  c i r c u l a t i o n )

By W.P. Singh. Vice Chairman -

This review a p p l ic a t io n  has been f i l e d  to review 

th e  order  passed by th e  Tribunal on 12.5.2004 in OA No.335/01.

2. In the present RA, no c l a r d i c a l  e r ro r  o r  g la r ing

mistake has been pointed out by the a p p l ic a n t .  I t  i s  the^

s e t t l e d  le g a l  p o s i t io n  th a t  the review proceedings a r e  t o ’be

s t r i c t l y  confined to  ai^^t and scope of Order 47 Rule 1 of 

CPC. In exerc ise  of th e  j u r i s d i c t i o n  under Order 47 Rule 1 

CPC^it i s  not pe rm iss ib le  fo r  an erroneous decis ion  to  be 

reheard and co r re c te d .  A review p e t i t i o n ,  i t  must be 

remembered has a l im i ted  purpose and cannot be allowed to be 

an appeal in d is^u ise^see  Parsion Devi Us* Sumitri Devi and 

o th e r s ,  JT 1997(8) SC 480).

3 .  In view of th e  foregoing, we do not f in d  any merit in
t h i s  RA, which i s  accordingly r e je c te d  a t  the  c i r c u l a t i o n  
s tage  i t s e l f .

Q (WadamMolW;) Singh)
J u d ic ia l  Member Uice Chairman




